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THEE HYDERABAD KARNATAKA AREA DEVELOPMENT BOARD
REPEAL BILL, 2014

(L.A. Bill No. 26 of 2014)

A Bill to repeal the Hyderabad-Karnataka Area Development Board

Act, 1991 (Karnataka Act 35 of 1991).

Whereas it is expedient to repeal the Hyderabad Karnataka Area

Development Board Act, 1991 (Karnataka Act 35 of 1991) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty Fifth

year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called as the

Hyderabad-Karnataka Area Development Board Repeal Act, 2014.

(2) It shall come into force at once.

2. Repeal and Savings.- (1) On and from the date of notification of

establishment of the Hyderabad-Karnataka Region Development Board

under para 3 of the Hyderabad-Karnataka Region Development Board

Order, 2013, The Hyderabad-Karnataka Area Development Board Act, 1991

(Karnataka Act 35 of 1991) shall stand repealed.

(2) Consequent upon such repeal,-

(i) all assets and liabilities of the Hyderabad-Karnataka Area

Development Board shall stand transferred to the Hyderabad-

Karnataka Region Development Board;



(ii)

(iii)

(iv)
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all staff along with the sanctioned posts in the Hyderabad-

Karnataka Area Development Board shall stand transfsferred to

the Hyderabad-Karnataka Region Development Board with san

terms and conditions in which they were appointed till

modifications are made by the Hyderabad-Karnataka Region

Development Board;

all rules, notifications and orders made under the repealed Act

shall continue till new rules notifications or orders are made

under the Hyderabad-Karnataka Region Development Boa

Order, 2013, as ifthey have been framed under the said order

Section 6 of the Karnataka General Clauses Act, 1899

(Karnataka Act 3 of 1899) shall apply on such repeal.
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STATEMENT OF OBJECTS AND REASONS

Consequent upon establishment ofthe Hyderabad-Karnataka Region

Development Board in the Hyderabad-Karnataka Region Development

Board Order, 2013 in pursuance to Article 371(J) Constitution of the India

it has become necessary to provide for,-

(i)

(ii)

(iii)

(iv)

the repeal of the Hyderabad-Karnataka Area

Development Board Act, 1991 (Karnataka Act 35 of

1991);

the transfer of all the assets and liabilities of the

Hyderabad-Karnataka Area Development Board to the

Hyderabad-Karnataka Region Development Board;

the transfer of all staff along with the sanction posts of

the Hyderabad-Karnataka Area Development Board to

the Hyderabad-Karnataka Region Development Board;

and

to continue all the rules, notifications, orders etc., issued

under the repealed Act till the new rules and orders etc.,

are framed under the Hyderabad-Karnataka Region

Development Board Order, 2013.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

measure.

S.R. PATIL

Minister for Planning, IT, BT,
Science and Technology

P. OMPRAKASHA

Secretary

Karnataka Legislative Assembly
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